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Amendment of Clause Re:iating to
take over of Sick Units

349. SHRI R. K. MHALGI: Wil
the  Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal to
amend the clause relating to take over
of sick units;

(b) if so, what are the
therefor; and

reasons

(c) whether the proposal 1s likely
to be brought in the current gession of
the Parliament?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANA):
(a) and (b) Certain amendmenlis to
the Industries (Development & Regu.
lation) Act, 1951 are under examina-
tion, among Which are proposals
relating to sick units. ’

(c) The amending Bil} is under
finalisation.

Naval Armament Production Unit g¢
Cochin

350, SHRI A. NEELALOHITHA-
DASAN:. Will the Minister of DE.
RENCE be pleased to states:

-

(a) whether there is any proposal
rending before the Government of
India for setting up g Naval Arma-
ment Production Unit at Cochin im
the State of Kerala; and

(b) if so, what action has been
taken by Government of India in this
respect?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N, SINGH): (a) There
is no such proposal before the Gov-
ernment.

(b) Does not arise

Repeal of Official Secrets Act

351, SHRI SAIFUDDIN CHOU-
DHURY): Will the Minister of HOMB
AFFAIRS be pleased to state:

(a) whether Government are aware
that in countries like United States of
America, Canada and West Germamy
there are no Official Secrets Acts;

(b) if so, whether Government ar®
congidering to repeal the presemnt
Officia]l Secrets Act and enact suitable
legislation like the Freedom of Infor-
mation Act as is in force in Canads,
United States of America and Wesh
Germany; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE N
THE MINSTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)"
(a) Canada has its Official Secrets
Act. In USA and the Federal Republic
of Germany, there are no specific,
Official Secrets Act as such, but legal
provisions exists for protection
classified official information;

(b) No, Sir;

(¢) In India, the policies and de-
cisions of the executive are undes
constant and vigilant scrutiny b¥
Parliament and information is fur-
nished to Parliament in various Iforms
in acordance with the Rules of Pro-





